Cd

CENTRAL ADMINISTRATIVE TRIBUNAL %;’
PRINCIPAL BENCH

o.p LU3gq |2004U S
G"ﬁ.No.3OOZ/ZOOI

Mew Delhi this the 2éth day of March, 2004

Hon’ble Shri V.K. Majotra, vice Chairman(aA)

Hon’ble $Shri Bharat Bhushan, Member (J)

S.Sugunan

3/0 Late P.K.Srinivasan.

Deputy Director of Naval armaments

Maval Headquarters(Integrated Headguarter)

DGAS/West Block No.v,

R.K. Puram, Mew Dalhi-110066 - : wee Bpplicant

{(By madvocate: Shri Shashi Bhushan)
versus

1. Shri ajay Prasad -
Defence Sscretary.
Ministry of Defence,
South Block
New Delhi-110011.

3

adniral Madhavendra Singh
Chief of ths Naval Staff

Sauth Block, New Delhi-l1io00il. . « «REgpondents

(By Advocate: Shri B.3. Jain)

ORDER(Oral )

Hon’ble 3hiri VK. Maiotra. YC(&)

Learned counsal he2ard.

2. Learned counsel of the respondents drew our
attention to the counter filed by the respondents stating
that Tribunal’s orders dated 6.2.2003 disposing of O0a~
3002!2601 have been fully complied with. In proof of his
contention he referred- to Annexure S~1  whereby the
applicant has been paid Ta & DA admissible to his transfer
from Delhi to Visakhapatnam and also DA for the trips made

from Visakhapatnam to other places of training. L.earned
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counsel further stated that while the respondents paid a
sum  of Rs.5746/~ to the applicant, an amount of Rs.271/ -
has been ordered to be recovered fTrom the applicant

towards excess pavment of DaA.
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3. Having regard to the reply filed on beh&ﬁf of -
respondents. as also Annexure A-~1 although the due amount
seems  to have been paid to the applicant but respondents
have cuased lot of delay in  implementation of the

direction- of this -court . for which respondents have

submitted unconditional apology. - - These contempt
proceadings .. are - accordingly dropped. - Notices are
discharged. - applicant shall have liberty to seak

redressal  of  his  grievance on being agdrieved by the

implementation of the directions of this court.

Sharat Bhushan) : (V.K. Majotira)
Member{(J) Vice Chairman(a)
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